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Filal betch of SuDplamettary DoEands fo! Crants
for the financisl yerr 2017-2018 -
Recorlrmeodttio! of thc Govcnor.

The Govemor has made necessary recorunendatiod undet

Article 203 (3) rcad with Article 205 of the Constitution of India

for laying the Statement of Final Batch of Supplementary Demands

for Crants for the Financial year 2017-2018 on rhe Table of the

House and for moving the Final Batch of Supplementary Demands

for Grants.

V. K. Brbu Pnkash,
Se6ctriy


